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Union of India

Precent @ Petilioner in person.
Mo, Veena alra, proxy counsel Tor #re.
Aynish Ahlawat, counsel for respondents.
We are satisfied fiom the files produced before

Uz that the case of the actitioner as directed by the

Tribunal  as  been considered and the authoritics did
aot “ind it possible  to grant opecial  pay. The

hat o ihe light of the directions in the judgmeni of
Tribunal, on  concideratien of the cace  of e
1

potitioner the respondent. ought to hWave convoeyod Lhaoar

decicion Lo him. After the decision 1% conveyed and G
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be oo ible only when the decision is Tormally comveyeu

sfizd  that  the
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to the petitioner. Aw we dre
judgeent  of the Ti-ibunal has been complicd with though
she order  haw not been conveyes Lo the petitionci, ki
u‘;Lupz ‘ol this contompt of court polition with tov
Jirection to the respondents Lo Compuinicate their urdoer

Lo the vetitiuner within two weelks {rom this date., The

cen L accordingly
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